IN THE CENIRAL ZDWINISTRATIVE TRIBUNAT, HYDERARAD EENCH AT HYDERABAD .
OC.a2.8%0. S9g /93

Date of Order: 6/7-93

Betweens:
o

1. Divisional Failway Menager, (IDG)
Soutn Ceutral Railway, Secunderabad,

2. Permaonent oy Inc-retor (Con)
- 8.C.Rly, Secunderabad.

3. Chiefl Signal Inspector, ‘
S:Lgnal & Telecommunication Departnent
C.Rly, Secunderabad.

.o Applicants.

and

Rl I ™~

2. Presiding dfficer, Labour Court,
Narayanaguda, A.D.Hyderabad.-

Reépon dents.
Feér the &pplicantsL Mr.N.I:.Devraj, SC for Rlys.'

For the Respondentst ' ve a

CORAM?3 .
THE HON'BLE Mz, JUSTICE V.NIELADRI RAO : VICE CHAIRMAN

AND
THE HON'BLE MR.P.T.TIKUVENGADAM : MEMBEL (ADMT)
The Tribunal made the following Order:-

Admit. The operation of the oxderx dated 11-3-52
R T — :
in C.M.P.No. <! /83 is suspended until further orders.
Issue ncotice to the kesgpondents.

- ' Post the case on 6,9.983.

To ‘

i. The Divisional Railway lanager (B.G) 8 C.Rly, Secunderabad.

2. The Permanent %ay Inspector (Gon) S.C.Rly. Secunderabad.

3. The Chief Signal Inspector, Signal & Telecommunication
Department, S.C.Rly, Secunderabad.

4, The Presiding Officer, Labour Court, Narayanaguda,. mderabad.
5. One copy to lMr.N.R.Devraj, SC for Rlys. CAT.lyd.

6. One copy to Mr, .

7. ONe spare Copy. '

- one,

" *
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YPELD BY COMPARED EY

CHECKED EY LFPROVED BY

I THE CEITRAZL ADMINISTRATIVE TRIBUNZL
HYDERABAD BENCH AT HYDERZBAD

THE HON'BLE MR,HUSTICE V.NEEL;"&DRI REO
VICE CHEIRMAN

AND
‘pHE HON'BLE MhJA.B.GORTY : MEMBER(ZAD)
AND!
THE HON'BLE ;m.-r,.cmﬁDR.z\SEma REDLY
MEMBEL(J)
LND

THE HON'BLE MR.P.T.TIRUVENGADEM sM(&)
Dated @ é./7/_1993

Y
ORDER,/JUDGMENT :

-

M.,,Z-',—,"fﬁ'._fz . C i No,

in
O.A.NO. <3 ’7{?¢(} .
T}&_Q_NOc’ | -.(_‘d....p..._-—-—-—_ . )

~—’§5§itted and Interim directions
issved

Allowed

Disppsed of with directions
Dismlssed

Dismissed as withdrawn
Dismilesed for default.

Re jecked/ Ordered '
No orfler as to costs.






